WP(C)N0.87/2015

BEFORE
HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,

23.07.2015

By the earlier order of this Court dated 25.06.2015, four weeks’
time was granted as a last chance for filing affidavit-in-opposition. The
respondents has not yet filed the affidavit-in-opposition. Therefore, the right
of the respondents for filing the affidavit-in-opposition had been waived.

Issue Rule.

List this case for final hearing on 13.08.2015.

JUDGE

Lam



WP(C)N0.252/2014

BEFORE
HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,

23.07.2015

As prayed for by Mr. N Mozika, learned counsel for the
respondent No.6, further two weeks’ time is granted for filing affidavit-in-
opposition.

Respondents No.1-3 and respondents No.4 & 5 had filed their
respective affidavits-in-opposition.

List this case on 06.08.2015.

JUDGE



